
(b) The enrolment under these programmes dunng this period has been as uruJer:-
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Year Adult Education Non-formal Educatton

1986-87 13.72 7.49

1987-88 11.13 9.99

1988-89 12.55 10.17

[Engtis/)]

Socio-Economic Conditions of Forest 
Workers in Orissa

2144. SHRI BHAJAMANBE- 
HERA:

SHRI ANADICHARAN 
DAS:

Wilt the PRIi^E i^lNISTER be pleased 
to state:

(a) the programmes implemented and 
achievements made by the Logging Devel­
opment institute, Dehradun in ameliorating 
socio- econom ic conditions of forest workers 
of Orissa; and

(b) the number of forestry personnel 
trakined in tool testing, allied short duration 
courses and the people of Orissa trained 
under these training programmes?

THE i^lNISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS AND MINISTER OF STATE IN 
THE MINISTRY OF PROGRAMME IMPLE­
MENTATION (SHRIMATI MANEKA 
GANDHi): (a) and (b). Logging Develop­
ment Institute which merged with Forest 
Research Institute, Dehra Dun in 1987 as its 
Logging Development Division, has been 
Imparting training under workers training 
programme to forest workers for Improving

their socio-economic conditions. During the 
period 1982-87,1144 forest workers from 
Orissa were trained in handling and mainte­
nance of improved logging tools with a view 
to improve their productivfty and wages. 
Only 2 persons from State Forest Depart­
ment were trained in tool testing and allied 
short duratk)n courses during this period.

Schemes for Development of Tribals

2145. SHRI SONTOSH MOHAN DEV: 
Will the PRIME MINISTER be pleased to 
state:

(a) whether Government propose to 
give a filip to schemes for devetopment of 
tribal areas of the North eastern Regk>n;

(b) if so, whether rehabllhatbn of Jhu- 
mia tribes in Tripura from the hills tracts to 
plains was undertaken under a scheme with 
the above stated objective;

(c) Whether Govemment propose to 
utilise the tribes for protection of the forest 
and also for growing plantatbns; and

(d) If not, reasons therefor?

THE MINISTER OF STATE iN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN­
TATION (SHRIMATI MANEKA GANDHI):
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(a) and (b). A scheme for control of shifting 
cultivation with 100% central assistance, 
envisaging permanent settlement of 
the”jhumias* through developmental pro­
grammes like land development irrigation 
and supply of inputs required for permanent 
cuttivation, is under implementation is 9 
States including 7 States of the North • 
Eastern Region. 18,609 families are pro­
posed to be covered in the North-Eastern 
States including 1800 families from Tripura.

(c) and(d). National Forest Policy 1988 
envisages dose association of the tribal 
people in the protection, regeneration and 
development of forests.

Confipeneation for the Lands Acquired
for Naval Alrbase In Tamil Nadu

2146. SHRIR. JEEVARATHINAM: Will 
the PRIME MINISTER be pleased to state:

(a) whether Government have since 
given full compensation to those whose lands 
were acquired for the establishment of Naval 
Airbase at Arakkonam in Tamil Nadu; and

(b) the numberof persons provided with 
jobs in the new establishment and how many 
are still to be provided with jobs?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): <a) Full amount of the compen- 
satbn, as fixed by the land acquisition au- 
thorities, has been paid by the Government 
Of India to the Government of Tamil Nadu.

scribed for the available posts.

Encashntent of Leave Salary for Punjab 
Government Employees

2147, SHRIKAMALCHAUDHRY: Will 
the PRIME MINISTER be pleased to state:

(a) whether the benefit of encashment 
of leave salary is available to all categories of 
empbyees of Punjab Government; and

(b) if not, the reasons therefor?

THE PRIME MINISTER (SHRI VISH^ 
WANATH PRATAP SINGH): (a) Yes, Sir. 
Encashment of earned leave at the time of 
retirement is admissible to all empbyees of 
the State Government upto a maximum 
period of 240 days subject to fulfilment of 
prescribed conditions.

(b) Does not arise.

Extension to Governnnent Offlclais after 
Superannuation

2148. SHRI ANIL SHASTRI: WHIthe 
PRIME MINISTER t>e pleased to state:

(a) the number of Government officers 
at the Centre who have been given exten> 
Sion after superannuation during the last 
financial year;

(b) the different levels of service where 
the officers have received such extensions 
after retirement; and

(b) 7 persons have so far been provided 
empbyment from among the families af> 
fected by land acquisition. Further recruit- 
ment will be undertaken only aft^r the man­
power complement for the project is sane- 
tbnedbytheGovernmentof India. Members 
of the families whose lands have been ac­
quired will be given due conskleratbn, sub­
ject to fulfilment of the qualifbatbns pre­

(c) the parameters whbh are taken into 
consideratbn while giving such extensbns?

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): (a) and (b). As 
the varbus Ministries/Departments are 
competent to grant extensbn in servbe to 
the Government offbers under the prescribed 
conditbns, the information regarding the




